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O.A.1053/91 	 Dt. of crder:5.08.1994 

ORDER 

jAB per Hon'ble 5hri 1W Haridasan, Nember(J)X 

The challenge in this application is against the  

order of the Superintendent of Post Offices, Tenali 

Division, Tenali 	dated 1.11.91, L&IeefitT1 

the third respoiident as EDBPM, Allaparru, 
cr- 
Branch Postoffice. 

The applicant's husband, Sri A.Radhakrishna 

Murthy, while working as EDBPM, Allaparru Branch Postoffic 

was putof duty during the pendancy of a criminal case 

against him and the applicant was provisionally appoibted 

as EDBPM, Allaparru in his place with effect from 21.1.8' 

Though later the applicant's husband was ordered to be 

reinstated into service, he did not claim that benefit 

as he was $elected as a Sarpanh. Therefore, as a 

regular vacancy occured, the department initiated action 

for selection of a regular hand to man the post by 

issuing a notification dated 22.10.1990, fixing the last 

date for receipt of applications as 26.11.90. This date 

was later extended to 25.3.91. The applicant was 

one among the candidates, whoeecpnsidered. Her grie-

vance is, that the department selected the third respon-

dent over-looking her superior merits. It has been 

alleged in the 0*  that there had been no proper selection 
kby. th& ±èspondents 

and what was don%as just picking and choosing a man 

of their choice. With these allegations, the applicant 

seek to quash the order of appointment of th1third 

respondent and for a direction to appoint her in that 

place. 

1 and 2 
The respondentszin  their 

that the extension of the date of rec ipt of application 
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happertO be necessary as the applicant managed to 

see that the intimation to the police station, 

sarpanch office, etc. regarding the notification of 

the vacancy to bee with-held from such offices, that 

the selection of the third respondent was based on 

the better merits of the candidatet and that, as 
in a 

the third respondent has been selectedzbonafide and 
legitihiate 

proper process of selection, the applicant has no4basis 

for her grievance. 

When the application came up for hearing on 

2.8.94, none was present on behalf of the applicant. 

However with a view to dispose of the application on 

merits, as also to give a final opportunity to the 

applicant, the case was adjourned to this date. 

Today also neither the applicant nor çrcou'sel is 

present. 

 Though the applicant and Qcounse1 remained 

absent, we perused the application and connected papers 

in detail and heard arguments of Shri NR Devraj, 

learned Central Government Standing Counsel for the 

respondents and carefully perused the file relating 

to the notification of vacancies and the selection. 

The respondents have sought to justify the extention of 

time for receipt of applications on the ground that 

there was some complaints from the public that 

the notification of-the vacancies did not teceive due 

publicity. They have attributed the lack of publiclity 

to the applicant in that she had managed that the 

communication in this behalf did not reach those conce 

However, we find that 	injustice has been done to 

the applicant fextending the date of receipt of 
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applications, and that the applicant had not raised 

any grievance about it at the relevant time. . 	.. 	.. 
Going €hfdiih tte Lile relating to the selection, we 

find that the cippflcant was not left out 

consideration and that the selection of the third 

respondent was- bathed 	 of 

inter€e' merits. 	htuh the 	sentIal qualification 

for appointrnett .w ti 'pbs bf'EbbPM'w 	only 8th Std 

at the relevant time, even th€n.8 m&ricu1ate was to be 

preferred. The applicant, admittedly has studied upto 

8th Std only,  whereas,the thrid respondent has not only 
is 	 * 

passed matriculation, huz  also a graduate. Any qualifi- 

cation 1above the level of matriculation is not to be 

considered for the purpose of making selection. However, 

the third respondent being a matriculate, hata preference 

in the matter of selection. Vieved in this respect, 

we find that there is no arbitrariness or unfairness 

in the process of selection to render the selection ii valid 
any 

onLaccount. Under these circumstances, we dot find 

any merit in the application and therefore, the same 

is dismissed without any order as to costs. 

Jr 
(A.B. GOlft?Hi) 	 .( V. bH 
Member(A&n) 	 Member(Juc5lj 

Dated;Sth August, 1994 

Dictated in the Open Court 

my 1 

Dy. Registrar(j) 



Typud by 	 Compared by 

Chocked by 	 Approved by: 

IN THE :ENTRL ADMINISTRATIVE TRIBUNAL 
HYDERABAD BENCH HYDERA3AO 

THE HLJc'J'BLE Mfl.A.\J.HARIDA5[\N:I9EMBER(J)tZ 

AND 

	

THE HN'JLE MRr\BGDRTHI 	MEMBR(A) , 

Dated: 	 2  -7 .___/ 

CRDDUDGMCNT 

L.A.ND. 

T. 
Admitte\ arri InteEim Directions 
Issuod. 

A ilouct. 

iispcsod of with direticns. 

Dismjsej, 

Uismjsed as Ujthdrawri. 

3isnilss\i for Default. 

Raj cc ted ,\rd ar ad 

No o:der a to costs. 

r1s1t1s \ 

t 	qcuG1%S 	' 'Wit 

Cl 




